RAJYA SABHA [30 April, 2003

SHRI RAVULA CHANDRA SEKAR REDDY : Sir, it is stated that a
pre-condition is there for the Central assistance under the Accelerated
Power Development and Reform Programme. | would like to know from
the hon. Minister what is the amount available with the APDRP, and
since Andhra Pradesh is the first State to implement power reforms and
constitute APERC, what is the assistance extended to Andhra Pradesh?
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Terrorist incidents inJ & K

1*568. SHRI UDAY PRATAP SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a} the number of innocents killed in the terrorist incidents in Jammu
and Kashmir during the year 2002-2003;

(b) the number of soldiers and officers of Para-military forces kililed
in such incidents; and

(c) the details of Government assistance given to the people and
soldiers killed?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
{SHRI HARIN PATHAK) : (a) to {c) A Statement is laid on the table of the
House.

Statement

{a) and (b) As per information available from the State Govermment
of J&K, the number of civilians, and Security Forces (State Police,
CPMFs and Army) personnel and terrorists killed in J&K in terrorist
incidents during the period 1.1.2002 to 31.3.2003 is as under:

(1) Civilians — 1200
(2) Security Forces — 503
(3) Terrorist — 1973

(c) Government of Jammu & Kashmir has been providing ex-gratia
relief to the next of kins of civilian victims of terrorism for death, injury,
etc. as per the existing norms. As per State Government's orders, Rs. 1
lakh is paid to the next-of-kin in case of death, Rs. 75000/-, Rs. 5,000/-
and 1,000/- for permanent disability, grievous injury and minor injury
respectively caused in a terrorist incident. in case of Security Force
tOriginal notice of the question was received in Hindi.
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personnel killed in terrorist incidents and of the volunteer civilian SPOs
killed in terrorist incidents the State Government provides ex-gratia relief
to their next of kin at the rate of Rs. 2 lakhs. These amounts are
subsequently reimbursed to the State Government.

in case of army and central para-military force personnel ex-gratia
relief as per the Fifth Pay Commission is payable through their units. In
addition Rs. 3 lakhs is paid by the Central Government as ex-gratia relief
directly to the next of kin of J&K Police personnel.
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SHR! MANOJ BHATTACHARYA: Sir, | would like to ask the hon.
Minister, through you, as to what happens to the innocent civilians who
are killed by the security forces due to mistaken identity. It had happened
in Chattisinghpora where some five persons were killed. But it was proved
later on that they were absolutely innocent and they were killed because
of mistaken identity. What compensation have you given to the family
members of these persons?

SHRI HARIN PATHAK: If such incidents occur, we, definitely, take
action against the culprits, whosoever it may be, and we give the
compensation also.

SHRI MANOJ BHATTACHARYA: My specific point of supplemen-
tary is. . .

MR. CHAIRMAN: He has understood your supplementary.

SHRI HARIN PATHAK: Iif innocent persons are killed by security
forces, No.1, strict actioin is taken against those who are culprits in such
incidents; No. 2, compensation is also given to the family members of
these victims.
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